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MATTERS UNDER RULE 377

(i) STATEMENT MADE BY THE MINISTER
-OF HOME AFFAIRg ON 13TH JuLy, 1979

SHRI YESHWANTRAO CHAVAN:
(Satara): Sir, I am raising a very
important and serious point. I am
very happy that both the Prime Min-
ister and the Home Minister are pre-
sent here. Yesterday, in the course
of the reply to the Demandsg of the
Home Ministry, the Home Minister
has made a very, I would say, tenden-
tious and malicious statement, which
has appeared in the press today. I
have got the copy of the Times of
India, which has got a two-column
headline “Plan to Kill top Opposition
Leaders during Emergency”. 1 tried
to go through the proceedings of the
House, and this is what the Home
Minister has stated:
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(Interruptions) Please listen to. me
now. We have given all the time to
you. You are the ruling party. You
should have some patience to listen.

When my colleague, Dr. FKaran
Singh, interrupted the Home Minister
and said: “I am astounded to hear
this thing. If you have any inlorma-
tion, please tell us.”—then the Home
Minister said there was no such pro-
posal but only “dichar.” 1 would like
lo ask in al] seriousness, js thijs the
way statements can be made without
any evidence? Government have stated
that they have appointed a Commis-
sion to look into the excesses during
emergency and that the Commission
can go only on the basis of evidence.
They have also stated that they want
the Government to be run by the rule
of law. Is this the way of running
the government by rule of law. or 1s
it merely a Government run by base-
less rumours? This rumour has spread
all over the country that there was a
plan to kill all the leaders of the
opposition. ] would like to ask the
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Home Minister if you have any in-
formation, or if you have any evi-
dence, certainly you provide it to the
Commiission, or substantiate jt here, or
you withdraw the allegation....(In-
terruptions).

You have appointed a Commission.
I do not ask for anybody’s mercy. I
can certainly say that whatever res-
ponsibility we have, we are not run-
ning away from that responsibility.
Please do not forget that, though we
may be in a minority here, we also
represent the people here. We are not
sitting here because of anybody’s
mercy. We are also representing the
people. And J must say that * such
statements are made only with a view
to bring our party into disrepute. I
would make an appeal to you. (Inter-
ruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

MR. DEPUTY-SPEAKER: Please
take your seat. He has been per-
mitted by the Chair under rule 377
to make a submission and he is mak-
ing it. If the Home Minister has
something to say, he will say it. Let
not the other Members unnecessarily
get excited over this.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I appeal to
hon. Members on this side and on
that side too that this is not the way
to carry on the discussions here? When
the Leader of the Opposition makes
a statement, it should be heard pro-
perly, and no one should maku this
kind of noise. Then the Home Min-
ister will give a reply. I would like
to plead with my hon. friends not to
get into a passion. Why did they not
get into a passion on this side when
this statement was made? Let us not
get into a passion. We should hear
quietly, and let the Home Minister
say what he has to say.

SHRI YESHWANTRAO CHAVAN:
I would make an appeal. 1 am not
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[Shri Yashwantrao Chavan]

making any cheap allegation against
anybody, but certainly I would be
failing in my responsibility if I do
not raise this question and allow this
to go unchallenged. If you have got
evidence, certainly make enquiries and
bring to book all those who were res-
ponsible, but the Home Minister of a
country, particularly India, making
such a statement on the floos of the
House and not trying to substantiate
it would certainly expose tne credi-
bility of the Government. That is what
I wanted to say. I would, therefore,
like to make ar appeal to the Prime
Minister and the Home Minister: par-
ticularly on this aspect, if you have
got any evidence, you substantiate it,
or kindly withdraw it.
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else, if necessary will

SHRI YESHWANTRAO CHAVAN:
This is merely trying to depend upon
an argument of a lawyer in a court
and trying to say that it was happen-
ing in the administration. These are
two different propositions. I, there-
fore, do not think, he jis, in any way,
justified in making that statement.
Unless he subs*antiates it, I request
him to withdraw 1it. X

(Interruptions).

SHRI VAYALAK RAVI (Chirvavin-
kil): I am on a point of order. This
is a very serious allegation. Rule 370
clearly states:

“if, in answer {o a questicn or
during debate, a Minister discloses
the advice or opinion given to him
by any officer of Lhe Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document ccn-
taining that opinion or advice or a
summary thereof on the Table.”

The opinion is thai there iz a think-
ing that somebody may be kiiled in
the jail. He is as good as the Gov-
ernment of 'niia. He is *he Home
Minister of the entirt country. So the
files and docuraents are ac2essible to
him. These filcs are the authority.
He must have iaid.... (Interruptions)
Such opinion, expressed on thz fleor
of the House from an authority and
that authority is the files and docu-
ments, must b2 laid on the Table of

the House. Otlerwise, he must with-
draw it. (Interr.ptions).
MR, DEPUTY-SPEAKER. The

Home Minister never said.... (Inter-
ruptions).

SHRI SAMAR GUHA (Contai): I
want to give concrete examples about
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the plan of killings. (Interruptions).

Please allow mc.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, this i5 not the way to
behave in this House. You are a
senior Member; you should knuw how
to behave.

SHRI JYOTIRMOY BOSU: Mr.
Murahari, you were not behind the
bars for 19 months. Why do you hit
in the back? Why do not yuu allow
him ? (Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, this is not the way
to behave in this House. You cannot
blackmail me, M~ Jyotirmoyv Bosu. 1
know what I am doing as a Presiding
Officer. And for your information-—-
you just listen t¢ 'ne—for the last so
many months, »s a presiding officer
I have done nothing which I am
ashamed of. If at all, I have protect-
ed the rights of the Members, I am
proud of that.

Regarding Mr. Vayalar Ravi's re-
marks, I must say this that the Home
Minister never made any remark in
which he had said that he had any
documentary proof or that he was
giving opinion of any offices. There-
fore, the questinn nf producing the
document or officer's opinion does not
arise,

SHRI SAMAR GUHA: Kindly allow

me.
)

MR. DEPUTY-SPEAKER: The
matter is closed. You can raise it on
some other occasion.

SHRI SAMAR GUHA: As the mat-
ter has been raised, I want to make
a submission to you. A serious matter
has been raised. Let me give two
concrete examples.

MR. DEPUTVY-SPEAKER® If you
raise something, something else will
Ybe raised from thst side. Therc will
e ng end to this,

SHRI SAMAR GUHA: These are
concrete examples.
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MR. DEPUTY-SPEAKER: You will
have ample opportunities t; say what
You want to say. There are so many
discussions. You can quote all your
instances in so many discussions going
on in the House. Let us gu to the
next item. '

SHRI SAMAR GUHA: Ttis is not
the way. I want to make a submis-
sion. A challenge has Leen thrown
not only to the Home Minister but
to al] of us. We were kept as priso-
ners. We were deprived of our free-
dom for so many months. ]I want to
give two concrete examples. You
must allow me. I appeal to you to
permit me to give two concrete exam-
ples.

SHRI MORARJI DESAI: Let no
hon. Member say to the Chair, “You
must allow me.” That js not proper.
This is not the language one should
use, nor is this the way to address
the Chair. You can make whatever
request you want to make,

SHRI SAMAR GUHA: T honestly
say, I did not mean aynthirg.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, I am appealing to you,
please do not unnecessarily provoke
other Members. There will be ample
occasions, so many discussions, when
you can give all your examples. You
may not have 1wo, you may have
more examples. Let us go on with
the business of the House.

SHRI SAMAR GUHA: I would like
to make a submission in the most
dispassionate manner. Many hon.
friends in the Opposition do not kr.ow
what ugly thinzs, ghastly things, hap-
pened during the Emergency. They
do not know. For that reason I want
to give at least two concrete exam-
ples.

MR. DEPUTY-SPEAKER: Maay
people do not know many things.
Even I do not ‘know many things.
I did mnot know many things.
You cannot be reeling out all those
instanceg in the House now. There is
a Commission of Inquiry appointed.
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[Mr. Deputy Speaker]

They will find out all the facts. They
will come before the public and be-
fore Parliament. If you have any
specific instances, you can send them
to the Home Minister. You can also
mention them on the floor of the
House at some stage or other. There-
fore, let us not unnecessarily go on
with these things now.

ot e Fag : ¥ g Egrar fw
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(Interruptions).

MR. DEPUTY-SPEAKER: Mr.
Sathe, let him complete; please take
your seat now. (Interruptions). Let
him complete what he has to say.
The Home Minister has a right to say
what he wants to say. If you do not
accept it, it is for you. You need
not accept it. But the Home Minister
will say what he wants to say. (Inter-
Tuptions).
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FITaT § 95w F1E § ag Fqy 5w
fergeam & ey aafer Y sy &1
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MR. DEPUTY-SPEAKER: I cannot
allow this sort of running cominentry
now.

Wt aow Fag cg@ amag e fe
T 99 WY F1€ w9 F@r § A
I & faC oF HwW FTAA qATAY
1§ FaTC FIGT & A FIAT FATAT §
T FTowe FY faer aigd € 99 & fag
s faq &1 @ § 1| w7 o fad
faa ax & ag fFeY F7 F1 FW &
faT &ardr @Y &1 &Y 5o sfERw
IT FT & §AT9Y T A fr AR SR @
g aferwWr e ). .. (mwea)

MR. DEPUTY-SPEAKER: Take
your seat now.

(Interruptions.)

SHRI MORARJI DESAI: We are
unnegessarily losing ourselves. It
was the Attorney-General who made
a statement in the Supreme Court
while speaking on behalf of the Gov-
ernment which I read while I was
in detention and I was shocked. He
said that the Ordinance empowers the
‘Government to detain anybody it likes,
to kill him if it likes, to seek to starve
him to' death and there will be no
remedy and the court has no right.
right. (Interruptions)

I asked Mr. Niren De as to why he
spoke things like that. He had no
reply. I do not want to go further.
It this is proved to be wrong, I will
certainly say, I am sorry. But this
is what he has said in the Supreme
Court, (Interruptions)

SHRI YESHWANTRAO CHAVAN:
I would like to say that I have also
functioned some years on that sid
of the House. The Attomey-Genel‘g
was making a theoretical interpreta-
tion before the court. (Interruptions)
Does it mean that the Governmen
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had a plan to kill people. This is
absolutely twisting-the whole thing.
(Intérruptions)

-n
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MR. DEPUTY-SPEAKER: Please
take your seat. Nothing will go on
record, when I am on my legs. Please
take your seat. Now, we have had
enough of this. We go to the next
business. (Interruptions)

SHRI SAMAR GUHA: Again I
submit that I cannot prove to be a
lier. 1 have said that I have got two
concrete examples. Unless you per-
mit......

MR. DEPUTY-SPEAKER: That
will not go on record. (Interrup-
tions)

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, I beg of you not to make
unnecessary......

SHRI SAMAR GUHA: 8ir, my
reputation is at stake. I do not in-
dulge in political gimmicks. (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Nobody
is making any political gimmick here.
The cases of persons who called some-
thing a political gimmick or a cheap
gimmick have been sent to the Privi-
leges Committee only three days back.
Does the hon. Member not know that?
Nobody is doing any political gimmick
here. Now, let us close that subject
and get on with the business; other-
wise, there will be no end to this. I
have already submitted to you that
there is an inquiry going on and you
will have ample opportunities to say
what you want to say—in some other
discussion or so. Therefore, let us go
on with the business.

SHR] YESHWANTRAO CHAVAN:
As the Government have not substan-
tiated the statement and have merely
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referred to the irresponsible argu-
ment given by the Attorney-General,
the only thing that we can do is to
walk out of the House.

Some hon. Members then left the
House.

(ii) ALLEGED BANK ACCOUNTS ABROAD
IN THE NAMES OF SHRI SANJAY
GANDHI AND SHRIMATI MANEKA
GANDHI.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The other day I pro-
duced a photostat copy which alleges
that Shri Sanjay Gandhi and Smt.
Maneka Gandhi are maintaining bank
accounts abroad. The Finance Minis-
ter has neither confirmed the genuine-
ness of the document nor denied the
same, The real -confirmation or
denial could only be made by the
Swiss Bank concerned. Nothing
short of that could possibly satisfy us.
We have no knowledge whether the
Enforcement Directorate has sum-
moned Shri Sanjay Gandhi and Smt.
Maneka Gandhi to interrogate them
with regard to their alleged bank
accounts abroad.

I have now the fullest details about
these foreign exchange dealings.

The Maruti Heavy Vehicles Private
Ltd.,, which Shri Sanjay Gandhi vir-
tually owns, in their letter dated 29th
January, 1976, addressed to the Oil
and Natural Gas Commission in the
matter of purchase of eight cranes
from DEMAG stated:

“We desire to compete (with)
our competitors for this order and
as such we have foregone the en-
tire commission in this transaction.”

Accordingly, foreign exchange equi-
valent of Rs. 1.7 crores was released
for payment to DEMAG account in
West Germany for purchase of cranes.
This had happened around January,

*Not recorded.



